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Employees of Border Road Organisa-
tion 

1254. SHRI MUKUNDA MANDAL: 
Will the IVIinister of DEFENCE be 
pleased to state: 

(a) how many employees are there 
in the Border Road Organisation. , 

(b) how many employees of the 
Border Road Organisation have been 
suspended or discharged from service 
during the last five years; year-wise 
and reasons thereof· and , 

(c) how many employees of the 
Border Road Organisation have been 
court-martialled and given sentences 
or are on trial? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SIIIVRAJ V. PATIL): (a) 40,998 as 
on 1-8-80 

(b) and (c) The details are being 
collected. 
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Amendment to Criminal procedure 
Code for releasing of prisoners 

serving life sentence 

1256, SHRl V. S. VlJAYARAGHA-
VAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government had 
amended the Criminal Procedure 
Code in 1978 with a view to releasing 
the prisoners serving life sentence 
after 14 years; 

(b) whether the same concession 
will be avails hIe to the prisoners sen-
tenced prior to 1978; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
Tl-IE lVIINJSTny OF HOME AFF-
AIRS (SHUI P. VENKATASUB-
BAIAH): (a) to (c) Section 433A 
Pft ,vid L;1,f; that not .... vitll';:;tanriing an~r

thing (ontaiuC'\l in s(lction 4:J~, ,dleJ'e 
a spnten(,c of ilnpl iS0111TICnt for life 
js h11POS'-'O nn corn?lctinn of n ppY'c;on 
for an offr'I1C(' fo1' v;;l)ich death is 
one of the punishnlcnt provided by 
law, or where a sentf'llC'e of death 
imposed on a perSOl1 has ueen (,Oln-
muted under sed ion 433 into one of 
impnsonn1cnt for life, such person 
shall not be released from prison 
unless he had s('l'ved at least four-
teen years of imprisonlnent was in-
serted in the Code of Criminal Pro-
cedure by the Code of Criminal 
Procedure (Amendment) Act, 1978 
(45 of 1978), which came into force 
with effect from 18th December, 
1978. 




